
V  '
CENTRAL ADM I N i STRAT i VE TR i BUNAL

PRiNOiPAL BENCH, NEW DELHi .

OA-90/2002

New Deihi this the 17th day of March, 2003.

Hot! '■ b 1 e Dr. A. Vedaval i I , MembervJI

Vijay Kumar Gupta,
R/o C-39, Lohia Nagar,
ohaziabad~201001 . Appi icant

(through 3h. S.N. Anand, Advocate)

1 . On i on of i nd i a througn
Sec re t a r y, M i n i s t r y o f
Commun1ca t i ons, Depar tmen t
of Telecom, Sanchar Bhawari,
20, Ashoka Road,
New De1h i-1 .

2. The Chief General Manager,
UP(Wes t) TeIecom C i rcIe,
W i ndI ass Cornp i ex,
Rajpur Road,
Deh radun(UP) .

3. Sh. Man j it Si ngh,
Generai Manager,
T eIecom Distr ict,
Deh radun(UP) .

4. The General Manager,
Ghaz i abad TeIecom District ,
Ghaz i abad(UP) .

j^he Chief Accounts OfficerCDOT Cel l )
yfI ide of the Chief General Manager,
UP(West) Telecom Circle
W i ndI ass Comp i es.
Rajpur Road,
Dehradun. r^esponden t s

(through^ Sh. M.M. Sudan, counsel for Respondents
No. I , 2,4 <i 5. and Sh. K.R. Sachdeva, counsel for
R-3)

ORDER (ORAL)
hofi bie Df" . m. Vedaval I i , Member(J)

Lectfned courise i fur the epp i ican t seeKs

perifi ission to wi thdraw the OA wi th l iberty to approach
the appropriate forum in accoroance wi th law.

Permission grarited. OA is dismissed as wi thdrawn wi th



-/L —

i iberty granted to the appi icant to approach the

appropriate f orum 1n appropr1 ate or i g i na i proceed1ngs,

jf so adv i sed , in accordance Wftii i aw .

(Dr. A. Vedava i i i )

Membe r(J )
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